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Preamble

Short titlo,
extent and
comlnenc€mcnt

AN
ACT

firrther to amend ths Sonowrl Kaehari Autonomous Counsil Act, 2005.

Whereas it is expedient frrrther to alnend the Sonowal Kachari A$!E Alt
Autonomous Council Aci, 2005, hereinaftcr rsfcned to as the principal No' )(x of

Act" in the manner hereinafter appering;
It is hereby enacted in the Seventy-frftlr Year of the Republic of

India, as follows :-

l. (li This Act may be called the Sonowal Kachari Autonornous
Council (Amendment) Act. 20?4.

a)
(3)

It shall have the likc extsnt as the principal Aot.

Amendment of
section 2

Amendment sf
section 3

Omission of
spction 4

Amendment of
section 20

Amendmcrtt of
scction 23

Omission of
sections 3l ta 4'l

Amtndmsnt of
section 4E

Amendment of
section 50

It shallcome into force at once.

2. In the priacipel Ast, in section 2,

(i) in clause (g), th+ words *and 'Viltage Council Fund"' shall
be deleted;

(ii) in clause (l), the words "the Villago Council of' shall be

deleted;

(iii) clause (r) and claug{s) shall be dolcted.

1. tn the principal Act, in secticn 3, in sub-section {1), in the third line,
the words "of the Village Councils" shall be deleted,

4. In the principal Act, section 4 shall be omitted.

5. ln the principal Acq in section 20, sub-section (5) shall be deleted.

6. In the principal Act, in secfion 23,in sub-section (l), in the fifth
line, for the words and figures, "seclions 18, 19, 43 and 44", dre

figures and words ", l8 and 19" shall be substitutod.

7. In the principal Act, after seetion 30, the wonds, "CHAPTER-V
THE VILLAGE COLJNCIL" end scctions 3l to 42 and the words
"CHAPTER.VI POWERS AND FUNCTTONS OF THE VILLAGE
COUNCIL" and seotions 43 to 47 sholl be omined,

8. In the prinoipal Acf in section 48,

(i) sub-section (l) shall bo delcted Bnd sub-scctions (2) and (3)
shall be renumbered as sub-sections (l) and (2) respectively.

(ii) in sub'section (2), so r$rumbered, in the third line, the words
'"the Village Council Area or' and in the four& line, the
words'-thc Village Council and" shall be deletcd.

ln the principal Act, in section 50,

(i) in sub-section (l), in the third and fifth linc, for thc word
*Village" the word *Gencml" shall be substihted;

9
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Arnefldment of
$sefi$n 5?

Amenelment af
sectiou 53

Arnerrdment af
saction 54

Ame*dmeut of
secti*n 5?

AnrenrJnrer* of
*ecti*n 59

Ame*eiment of
sectian 60

(ii) sub-section (2) shall be deleted and sub.section (3) and (a)
shall be renurnbcred as sub-sections (2) and (3) respectively;

(iir) for sutFssction t2), so ronurnbered, the following shall be

s*bstituted, namcly:-
*(2) Persons whase n&mss are includsd in the elmtoral

roll as per stb-section (l) above, shall be the
electorate for the election of members of the General
Council."

I0. ln the principal Ac{. io s€ctior} 5?, in the third line, t}E rvords "and
the Village Council" nppsering in betl#efir the rvords "Council" &nd

"shal} bs" shall be d*lCItqd.

11, In the principal Act, in section 53.

(i) in th* nr*rginnl hcading; the w*rds -Yillage Cuuncit ot''
shdl b*del*ted.

(ii) in the first li*e, tha rvords *'eith*r the Villege Coumil or*
appearing in betlryeil tre words "mernber of' and 'othc

Ceneral" shall be deleted-

1? ln the principal Act* in *ection 54,

(i) in ths mxrginal hmding, the words "Villrge Ccsncil $f
shall be deleted:

(it) in suilssction ( l), in thc first liue, for the words '*either to
the Village Council or,' appearing in between &e urords

"electsd" and "the Generalo' the word "to'o shatl be

substituted;

{iii3 in slau$e (e), in the thtrd lin*, the words and punctuxtion
mark -Yillage Couneil"" str*tl be delct*dl

(iv) in clsuse (h), in tlre proviso. in the seccnd line" for the
rvords a*d purrctuation mark uoa memb*ro Presidsnt m Vice-
Pr*sident of tlre Vitlage Council ot'' appearing in betw*en
the words "his h*ing" and o'& msrnber" shall tm deleted.

I3" In the principal Act, in section 5?, in firsl line. the words "Village
Councils zurd" and in third line, the w*rds *the Village f,err:nuils

and" shall be deletecl.

14. In the principal Acl. in secti$n 59,

{i) in sub*ection (l }, in the provi*o, in the frst line, the words
and pmctuation mark oAs*istaut Disriot Judgo" in cas* of
member of Village Council snd" arld in rhe third linc, the
rvords and punctu*ian rnorh "in case of member of the

Genersl Council," shall be delBted,

i;i) in suFs+etion (2), in elaxga (c). in ths third line, the words
"the Viltrage Conn*il or" nnd thc words anrt punctuation
m&rk'0" es the oe$e may be" shallbe dsleted.

li. In the pdncipal Att" in se.ction 60- in,*e third line, tlts wottis'"to
the Vill*ge Couneils and* appearir g in tnrween thE words
toelection" and o'to the" -chall he deleted.
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Amendment of
section 6l

Amendment of,
section 6?

,{mendment uf
section 63

Amendrnent of
se*tion 64

16. : in the principal Act, in s*stion 61,

(i) in the mnrginal huading, the. r.vords "amd Villagc Counsil
Fund* shall he deleted;

{ii) for *ub-sectiCIn {1}, the fctls}wing shall be substituted,
nanlely:-

"(U For the Cr+neral Council thBre shall be a tl,*rd c.*lled
Gsneral Council FuRtl."

(iii) for sub-sestion {l), thE following shatl be substituted,
narnely:-

"(3) The fturd as *forssaid lhall be under separate sub*
he*d within the stste budget tr: be hold for the
pu@s€ of this Act and all mon*ys realiued or
rpalizable under this Act and all moneys otlrerrvis
reseived by the ffeneral Council shall be credked m
frris f*nd.'n

iiv) suh+ection (3) tr: sub-scction {l!) shall be deletcd.

{'r} sub-spctian {}3} shall }:e renumh*red ar sub-*ecti*n {3) and
.Ni so renunb*rrldo in sub-s*ctjrn (3), itr the lirst line, the
rvords, "ssd tho Villagr Cou*cit", appo*ring in betwe$ the
words u'G*neral f,ouncil" alrd "sh*ll be" shnll be deleted"

17. Iu the principal Aet, in section 62, in the fifth line, the words "and
Village Council* and in the ninth" eteventh and fourteen& lines, the
words *'afid the Village Councils" shall be deleted"

18" In the prinripa.l Acq in seetion 63,

(i) in sub-sectiofi (t), thc words, "The Village Councils also

shall pqar* itr budgot in the like mrtrnsr aud shall submii
the sxme to the GenEral Council ftr consideration and

oaward fia*smissian tn the Cov*rnment oH or hafore the trs
Octobsr of the current finzurcial year." shall be deleted;

(ii) for sub-n*fion (2), the followiug shall ba substitutfid
namrly:-

"(2t The CovernmBnt may within such tirne as may bo
preseribcd, either approve the budget or return it to the
General Council. for reconsideration on the
observatiotts of the Governments, if any. The Oeneral
Council shall the.reupon resubrnit the budget *long
rvith its comffients on the ob*ervation and if the
approval of the Covernment upein such submission or
rcsubmission as the case may be, is not rcceived by
the Oeneral Council, the budget slrall be de€med to
have been approved by the fiovernmenf'.

(iii) in sub-saction (3), in the ussond line, for rhe words "a$ wEll

as the budget of the Vitrlnge Councits are" appearing in
betwe$n the words "Coutlcil" and "*ithel' the wold "i$"
shall be s*bstitt$cd.

19. In the principal Act, in s€ction 64, in third line, the words *or the
Villr.ge Csuncils" appe*ring in bstwen the wonds'*Ccuncil" gnd
o'as ihe case' shsll be deleted.

,l
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a

Amcndrnent of
section 67

Amendment of
seetion 68

Amendment of
section 69

Amendment of
section 72

Amendment of
sectian 73

Ame,ndment*f
section ?4

Amendment of
section 80

20. In the principal Act, in section 67,

(i) in the first line, in the beginning bsforc the word *Subjccf,

the number and brackets "(l)'shall be detetcd.

(ii) &e sub-scctions (2) and (3) shall be deleted.

2I. ln the principal Act, in section 6E,

(i) in the marginal heading for the words and punctuation crar*,
*Dissglution of General Council, Executive Council, and
Village Council" the words "Dissolurion of Oeneral Council
and Exrcutive Council" shatl be substituted;

(ti) in sub-section (l), in the eighth line, for the wods and
punctuation msrk', the Executive Council and thc Village
Council*' and in the tenth line, for the word and punctuation
mark u', the Executive Council and the Village Councils
and", the words *and the Executive Council" shall be

substituted.

22. In the principal Act" in section 69"

(i) in clausc (a), in the first line, for the words and punctuation
mart ", Exccutivc Couacil and tre Village Council", the
words "and lhe Executive Council" shall be substituted;

(i0 in clause (b), in the first line" for thc words "the Exeutive
Council and the Village Council", the words " and ths
Executive Counsil" shall be substitutcd.

23, ln the principal Act for swtion 72, the following shsll bc
substituted, namely:-

*72. The Chief Exscutive Councilor and the Executive
Councilors of the Ceneral Council shall be deemed to be
public seruants within the meaning of section 2l of ttre
Indian Penal Code, 1860 or sub-section (28) of sedion 2 of
the Bharatiya Nyaya Sanhita, ?023."

24. In tbe principal Act, in soetion 73, in the socond line, tho words aad
punctu*ti$n msrk ^'or the Village Coun6il", app*aring in bctween
the words'oCourtiil" &nd "as the casc" shall bc deleted.

25. In the principal Aet, in section 74, in ttre recond line, the word,s "or
the Village Council" appearing in between the rvords 'touneil" and

"or any" shatl be deleted.

26. ln the principal Act, in section 80" in th* third line, for the rvords

and punctuafion m*rk ", The lnterirn Executive Couneil shall, in
addition, look after the duties af the Village CounEils till the same

are corrstit*ted under this Acf sh*ll be deleted.

Ccntrrl Act
No rl5 of lMO
Ccntrrl Act
No,45 of
2023

GEETANJALI DAS SAIKIA,
Secretary to the Government of Assam,

Legislative Department, I)ispur, Guwahati-6.
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